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SHRI PRAGADA KOTAIAH (Andhra
Pradesh): Sir, I associate myself with the
observations made by the hon. Member, Shri
Ram Naresh Yadav. Sir, the prices have
increased by 100 per cent. Formerly, that is
before the presentation of  the Budget..
{Interruptions)

THE, VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR,): There
should be no debate. You associate yourself.
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SHRI PRAGADA KOTAIAH: For merly,
the price of silk yarn was R 300 per kg.
Now, it is Rs. 600 per kj Most of the silk
looms have been throw out of employment.
In a similar situatio in the pastfi the
Government had permi ted the Central Silk
Board to import 60 tonnes of silk yarn to
feed the sil looms in the country. Though I
am member of the Central Silk Board an
though, I have written to them to loo into the
matter, the Central Silk Boar is not moving
in the matter. I do no know the reason
behind that. It is u to the Government to
assess the require ment of the silk yarn for
the silk hand loom weavers in the country
immediate! land permit the Central Silk
Board t import at least 500 to 600 tonnes ¢
silk yarn so that it may be distribute! among
the handloom weavers. The othe charges
involved in distribution of sill yarn to
handloom weavers should alse be looked
into. The import duty has t< be subsidised
by the Government for tht benefit of the
handloom weavers.

THE VICE-CHAIRMAN (SHR
BHASKAR ANNAJI MASODKAR) Now,
we proceed with the Legislativ Business.
The Cancellation of Geners Elections in
Punjab Bill, 1991, the Bud get (Punjab),
1991-92 and the Puinja Appropriation (Vote
on Account) No. : Bill, 1991, we propose to
take them ui together. {Interruptions). We
are takinj up all the three together. The
subject common and; the Members can
expres their viewpoints. {Interruptions).

I. THE CANCELLATION OF GENE
RAL ELECTIONS IN PTJNJA1
BILL, 1991.

IL. THE BUDGET (PUNJAB): 1991
92; XND

III. THE PUNJAB APPROPRIATK
(VOTE ON ACCOUNT) No. : BILL,
1991.

THE MINISTER OF LAW, JUSTIC
AND COMPANY AFFAIRS (SHR K.
VIJAYA BHASKARA REDDY): Sir I beg
to move:
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"That the Bill to cancel certain no-
tifications calling for general elec-
tions in relation to the State of
Punjab, as passed by the Lok Sabha,
be taken into consideration/'

The hon. Members are aware that elections
to the Tenth Lok Sabha and certain State
Assemblies were announced in April last. The
Election Commission, however,, after taking
into account all relevant factors and the
prevailing circumstances in the State of
Punjab and having been satisfied that it was
not possible to hold free and fair elections in
that State on the scheduled date, extended the
date of polls twice, first from the original date
of 20th May, 1991 to 2nd June, 1991 and then
to 25th September, 1991. After the
announcement of elections, large scale
killings and massacre of innocent people have
taken place. Twenty-six contesting candidates
have been killed necessitating the
countermanding of elections in various
constituencies in the State. Because of
postponement of elections, protracted security
arrangements for the safety of candidates con-
testing the elections have become imperative.
It has become extremely difficult to make
such arrangements for a long period,
deploying paramilitary forces, who are
already under great strain as they had been
sent to the other States after they had
completed strenuous election duties in some
other States.

In view' of all the aforesaid circumstances
and the difficulties and also to guard against
further loss of lives of the candidates and the
other innocent persons, it has become
necessary to cancel the notification calling
for general elections in the State of Punjab
for the present. The elections shall be held as
soon as congenial atmosphere is created for
holding fnse and fair elections in Punjab. The
situation in Punjab is still not conducive for
holding free and fair elections in the State
and the Government has been forced to take
the extreme step of cancellation of elections
in Punjab. The Government, however, has
considered it
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proper not to assume sweeping powers to
cancel an election by making amendments to
the statute as giving such sweeping powers in
fraught with grave dangers and may be
misused. On the other hand, the Government
has brought this Bill as a noe-time measure to
cancel elections only in the State of Punjab.
In view of the extraordinary situation existing
there, it is my earnest hope that the Bill will
have the unanimous support of all sections of
the House.

Sir, I commend the Bill, as passed by the
Lok Sabha,, for consideration of the House.

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh); I am on a point of order....

THE VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJI MASODKAR):
What is your objection, Mr. Malaviya
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): What
is your legel objection?
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THE VICE-CHAIRMAN (  SHRI
BHASKAR ANNAJI MASODKAR): No, no
you are speaking on merits.

o qA SR ASF A qYE
THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Your
name is there. There is no preliminary
objection. You have said you have got an
objection to the Motion being moved. That is

what I wanted to listen. . . (interruptions). . .

SHRI KAMAL MORARKA (Rajasthan):
Sir, I have got a point of order.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR): What
is it?

SHRI KAMAL MORARKA; Sir, there are
two things objectionable in the statement
made by the Minister because any Minister
reading a statement has to be factually
correct. The Minister has said, "The elections
in Punjab were postponed because the
Election Commission came to the conclusion
that the conditions were not ripe for
elections." Sir, this statement is not correct
because till 20th June, when Mr. Chandra
Shekhar was the Prime Minister of India, the
Election Commission had said, "Every thing
is all right." The Chief Election Commis-
sioner had made a public statement...
(Interruptions)

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Mr.
Morarka, let us understand the procedure. . ..
(Interruptions’) ... Mr. Nara-yanasamy,
please sit down.

SHRI V. NARAYANASAMY (Pondi-
cherry) : The Election Commission said,
"The situation is not conducive."

THE VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJI MASODKAR): No
discussion on the Bill. ... (Interruptions) '.
.We are in a preliminary stage.

SHRI KAMAL MORARKA: Sir, what I
want to say is that the Election. Commission
can't change this situation in
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such a short time. ... (Interruptions) ...
The Election Commission cannot change
the position within  twenty-four hours.
... (Interruptions) ...

SHRI V. NARAYANASAMY: Sir, 1 am
on apoint of order.
... (Interruptions). . .

SHRI SATYA PRAKASH MALAVIYA):
Who arc you to decide it? Are you presiding
over it? Why are you helping him?

SHRI V. NARAYANASAMY: It is not
his own decision. ... (Interruptions) . ..

SHRI SATYA PRAKASH MALAVIYA:
He has been giving so many rulings.
(Interruptions)...

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAII MASODKAR):
Mr. Narayanasamy, no aiguments. Let us go
ahead with the business.

SHRI KAMAL MORARKA: Sir, my
second point of order is...

SHRI K. VIJAYA BHASKARA REDDY:
Sir, how many points of order does he want
to make?

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR):
They are objecting to it.

SHRI KAMAL MORARKA: Sir, the
Parliament is not competent to legislate what
the hon. Minister has said because these
changes are in the basic structure of the
Constitution. Elections were notified. If the
party in power by majority can rescind, they
will never hold elections. This is a totally
wrong precedent. If it is challenged in the
court, it will be struck down. Of course, Pun-
jab is very sensitive.

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): How
do you know that the courts will strike it
down?
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SHRI KAMAL MORARKA: Sir, itis

beyond the Constitution. (Interruption)

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): itis unconstitutional. . ..
(Interruptions) . . .

oft gTaew fag ¥mata  (T974)
TR AITTwT o A wEL L

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJF MASODKAR):
Are you also objecting? Mr. Hanspal, I am
listening to objections for introduction. He
will take care of it.
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SHRI M. S. GURUPADASWAMY (Uttar
Pradesh): Sir, not only the Government
should be true, but it should also appear to
be true.

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR): [ don't
think there is any point of order.

SHRI M. S. GURUPADASWAMY:
Sir, in this case it is a partisan decision of
the Congress Party.

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): This is
a Government decision. This is not a party
decision. . . . (Interruptions) . . .
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SHRI M. S. GURUPADASWAMY: It
has vitiated the election process itself.

SHRI KAMAL MORARKA: Sir, I want to
keep the record straight. (Interruptions) ...
Mr. Hanspal said that the election was
postponed  during  Chandra  Shekhar
Government when 1 was there.
(Interruptions) . . .

THE VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJI MASODKAR): Please
sit down. There is no point of order.
(Interruptions) . . .

SHRI KAMAL MORARKA: We have not
postponed the elections. Chandra Shekhar
Government refused to postpone the
elections. I would I'ke that to go or record.
(Interruptions). . . The election was
postponed in spite of the Prime Minister
saying "No". Who has to permit the
postponement of election according to the
Constitution is a different matter. The then
Prime Minister of India had refused 10
postpone  the elections in  Punjab.
(Interruptions). . . This must go on record.
(Interruptions). ..
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THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Are you objecting to the motion itself?
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SHRI K. VUAYA BHASKARA REDDY:

What are they objecting to here? It s
already introduced. (Interruptions)

~

I

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): There
is no point of order. Now, the Budget.

(Interruptions) . . .

SHRI MADAN BHATIA (Nominated): He
says "the President has the power to prevent
the Parliament from making any law."
(Interruptions) . . .

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): There
is no point of order. (Interruptions) . . -

SHRI MADAN BHATIA: He says "the
Constitution is running amuck. The President
has got the power to prevent the Parliament
from making any law." (Interruptions) . ..

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR): There
is no point of order. I have already ruled.
(Interruptions). ...

SHRI KAMAL MORARKA: I don't want
to learn the Constitution of India from Mr.

Madan Bhatia. (Interrup-
tions)....
THE  VICE-CHAIRMAN (SHRI

BHASKAR ANNAJI MASODKAR): Let us
not go into individuals. (Interruptions) . ..
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SHRI MADAN BHATIA: I certainly do
not wish to learn the Constitution from Mr.
Kamal Morarka. He knows nothing about the
Constitution. This is his knowledge and
understanding  about the Constitution.
(Interruptions’) .. .so that it will be published
in the newspapers. (Inteiruptions)...

FqewiEwsr (3 WISRT  gEREn
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SHRI KAMAL MORARKA: Sir, they
don't publish whatever I say here. Mr. Madan
Bhatia knows nothing of the law.
(Interruptions) ...

THE ' VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): What
is your objection?

SHRI SHANKAR DAYAL SINGH
(Bihar): My partners here have already
opposed the motion moved by the hon.
Minister regarding the Cancellation of
General Elections in Punjab, 1991.
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THE VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJI MASODKAR): I don't
think there is any point of order. The
Government is entitled to move any
legislation. You can debate. If you can, you
can defeat the Bill. Shri Shanataram
Potdukhe.



61 The Cancellation of
General Elections

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SH-
ANTARAM POTDUKHE): Sir, I beg to
move:

"Tnat the Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of the State of
Punjab for the services of a part of the
financial year 1991-92, as passed by the
Lok Sabha, be taken into consideration."

Sir, this Bill arises out of a sum of !Rs.
4356.31 crores voted by the Lok Sabha on the
16th September, 1991 and Rs. 1218.38 crores
charged on the Consolidated Fund of the State
of Punjab as shown in the Vote-on-Account
pamphlet circulated along with the Budget
Papers on 26th August, 1991. These amounts,
inclusive of the amounts authorised for
withdrawal under the Punjab Appropriation
(Vote-on-Account) Act, 1991, have been
sought to enable the Government of Punjab to
meet the essential expenditure during first
nine months of the current financial year,
from April to December 1991,, pending
approval of the whole year's Budget by the
appropriate legislature. Full details of these
provisions are given in the Vote-on-Account
pamphlet.

Sir, I move.

The questions were proposed.

THE VICE-CHAIRMAN (SHRT
BHASKAR ANNAIJI MASODKAR): Now
the Cancellation of General Elections in
Punjab Bill, 1991 and the Punjab
Appropriation (Vote on Account) No. 2 Bill,
1991.

SHRI SHANKAR DAYAL  SINGH:
FAFT TANHAT @y Ty |

We have already submitted that we are not
opposed to your passing the Punjab
(Appropriation Bill. But we are opposing the
consideration of the Cancellation of General
Elections Bill.
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SHRI KAMAL MORARKA: Vote should
be taken separately.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Voting
will be separate. If you are agreeable, we can
pass the Punjab Appropriation Bill without
discussion and then have voting for the
Cancellation of General Elections in
Punjab BIll.

SHRI K. VIJAYA BHASKARA REDDY:
We have no objection.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): I
thought the House was agreeable that we
should discuss them together. Voting will be
separate.
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THE  VICE-CHAIRMAN  (SHRI
BHASKAR  ANNAJI  MASODKAR):

Introduction has been done. You have been
heard separately.
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): On the
Cancellation the motion has already been
moved.

SHRI VIREN J. SHAH (Maharashtra) :
We want to oppose the introduction.
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THE VICE-CHAIRMAN (SHRI
BHASKAR  ANNAJI MASODKAR):

THE VICE-CHAIRMAN (SHRI
BHASKAR  ANNAJI MASODKAR):
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You have not asked for vote or anything. You
just rose on a point of order which I have
overruled. Now the motion is before the
House for discussion. We will go through it.

SHRI VIREN J. SHAH: But the motion for
introduction of the Bill has to be put to vote.
At introduction stage we want to oppose. It
has to be put to vote.

SHRI KAMAL MORARKA: Has the
House granted leave for introducing the Bill?

SHRI VIREN J. SHAH; That motion has
to Ite voted.

THE VICErCHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): As I
heard you, these were all points of order. I
understood you that you were on points of
order after the introduction of the Bill. I heard
you and said there was no point of order. It
has been overruled. Now we are going to have
the discussion.

SHRI VIREN J. SHAH: We want to
oppose the introduction of the Bill. It is no
longer a point or order.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR): That
stage is over. Let us consider the Bill and you
can vote on it.

SHRI JAGDISH PRASAD MATHUR:
For introduction of the Bill the consent of
the House has to be taken.

SHRI VIREN J, SHAH: The leave of the
House has not been given for introduction.

SHRI KAMAL MORARKA: You did
not take the leave of the House.

SHRI G. G. SWELL (Meghalaya): Either
you take the sense of the House or there has
to be voting.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): That is
not the position. I have told you again and
again I understood that there
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was a point of order. As far as the motion is
concerned, the motion is before the House as
passed by the Lok Sabha. And we have to
take it into account. You can vote it after it is
discussed.

Therefore, now the Cancellation of Ge-
neral Elections in Punjab Bill, 1991 and the
Punjab Appropriation (Vote on, Account)
No. 2 Bill, 1991 are open for* discussion.
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SHRT RAMACHANDRAN  PILLAI
(Kerala): Sir, the situation in Punjab is
deteriorating day by day. The killings are not
decreasing but increasing Not only the killings
but there are extortions, lootings, shootings
and bomb blasts, and all these are increasing.
There is no law and order, there is no security
of life or of property. The people in Punjab are
losing confidence and the extremists and
secessionists, backed by imperialists and
foreign powers are trying to divide the people
divide the country.

Sir. who is responsible for this sorry state
of affairs? Of course, the extremists backed by
imperialists and foreign countries, who are
bent upon dividing the people and dividing
the country. No doubt, their attempts could
have been defeated and they could have been
isolated from the mass of the people. Next to
these extremists, of course, the actions and
inactions of the Central Government are also
res-

[ 17 SEPT. 1991 ]
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ponsible for the present state of affairs
there.

1 am sorry to jay, Sir, that Punjab has
become an experimental ground for ail the
Governments at the Centre. The ruling paties
approached this question from the view-point
of their narrow, partisan gains. They have not
realized the fact that all these would result in
increased threats of the extremists and
increased threats tO THE unity of the country.
Sir, to the genuine demands of the Punjabi
people, solution* could have been found. But
the narrow, partisan approach of the Central
Government and the policies of the Congress
(I) created this situation.

I do not want to go into the unfortunate
incidents of the Operation Bluestar, the as-
sassination of Shrimati Indira Gandhi and also
the riots in Delhi. But. after all these incidents,
with great difficulty the Punjab Accord was
made. To this Rajiv-Longo-wal Accord, the
people in Punjab respond, ed in a very big
way. The extremists were isolated from the
people. Majority of the Punjabi people rejected
the appeal of the extremists at that time. The
people of Punjab voted for a popular
government and it came in power there. But
the Central Government did not implement the
provisions of the Raiiv-Longowal Accord.
They dismissed the State Government, What is
the effect or all this? There was a spurt in the
activities of the extermists. What has been the
performance of the Central Government? The
Central Government changed the Governments
one after another. They deployed para-military
forces. Occasionally they deployed the military
there. Can all these steps solve the problem of
Punjab? The problem of Punjab could be
solved by removing the root cause of this
problem. Our party, the Communist Party of
India (Marxist) repeatedly pleaded for that. But
our voice and all such other voices went
unlistened. Now President's rule is continuing
for the past four years. President's rule is not a
solution to the Punjab problem. The people in
Punjab are fed up with this present
administration. The Centra] Government
should initiate a democratic process without
any delay.  The
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[Shri Ramachandran Pillaij situation is not
hopless. In spite of all these actions and
inactions on the part of the Government, in
spite of all the pressures on the part Of the
extremists, the majority of the Punjab people
are not swayed away by the extremists.

How to rouse the feelings, the patriotic
feelings of the Punjabi people. Sir, 1 plead
for a four-pronged, four-dimentional ap-
proach to solve this problem of Punjab:

The first thing is that an election schedule
must be declared immediately to ensure the
restoration of the democratic process there.

Along with this, the Central Government
should take other steps: They should hand
over Chandigarh to Punjab; refer the water
dispute to the Supreme Court; set up a
commission to go into the territorial disputes;
set up a committee of the Inter-State Council
to go into the question of restructuring the
Centre-State relations; give due status to the
Punjabi language. The children of the Punjabi
people, studying in the neighbouring States,
opting to study the Punjabi language, should
be provided with requisite facilities. An im-
mediate announcement concerning the en-
actment of the All India Gurdwara Act should

[ RAJRA SABHA] in

be made to ensure democratic functioning of
the gurdwaras.

All these are necessary. All these are the

provisions of the Rajiv-Longowal Accord.
Even if all the provisions of the Rajiv-
Longowal Accord cannot possibly be

implemented in the present context, if the
Government takes all these steps, definitely the
situation will improve. The second step is that
the Central Government should streamline  the
present administration. They should ensure
safety and security of the  punjab  people.
The Government should weed out all corrupt
officials, who are harassing the people there
and are minting money.

The third thing is that the agrarian
sector in Punjab now is not in a position
to absorb all unemployed youth there. So,
the Centre should Initiate some economic
packages to absorb the youth there.

Punjab  BIll, g4
1991 Passed

Fourth step is that we should launch a
massive campaign making use of all medii to
inspire the people, recall the great traditions
of the Punjab people and thus try to rouse
their patriotic feelings. We should work
against mixing religion with politics. If all
these measures are taken, normalcy can be
restored slowly in Punjab and extremists can
be isolated. If the Government continues to
pursue the policy of drift, it will lead to very
serious consequences.

I submit that the Government should take
immediate steps on all these points.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Thank you very much for not taking
all the allotted time. I hope the remaining
speakers will emulate him.
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"on August 30, the villagers of Jatana,
situated near the historic Cham-kaur Sahib
gurudwara, were woken up around 3 A.M. by
the sound of gunfire They saw five armed
men coming out of Sohan Singh's house and
leaving the village in two vehicles which
"seemed to be police Gypsys." The villagers
then rushed to the house and saw smoke
billowing out of one of the rooms. " Inside the
house, we found badly burnt bullet-riddled
bodies of Balwinder's grandmother, Dwarki
(80). his aunt, Jasmer Kaur (40), his niece.
Manpreet Kaur (14) and his five-and-a-half-
year-old nephew, Stmranjit Singh," they say.

"The villagers recall that armed men in
plain-clothes had twice visited the village
on August 29 and made enquiries about
Balwinder Singh's family.

They say the men had come in white
Gypsys that did not have any number-
plates."

"The Gypsys returned at dawn the next
day with the plainclothed armed men, who
killed four members of Balwinder's family
in cold blood," the villagers say.
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CHANDRESH P. THAKUR): Let us see how
long it takes. Yes, Mr. Malaviya, you know
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"Security forces and the police in the State
must work with greater restraint.
Constables have been found to be part of
the extortion gangs and indulging in
various crimes, not to speak of police
brutality. Official positions are also being
used to secure large sums for release and
protection of individuals by threatening to
involve people in crimes they know nothing
about. Curbing of such excesses by
overhauling or revamping the police
structure must be given priority."
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SHRI SATYA PRAKASH MALAVIYA:

why are you becoming impatient?

THE VICE-CHAIRMAN (PROF.

CHANDRESH P. THAKUR): Because the
House wants your cooperation.

SHRI SATYA PRAKASH MALAVIYA: !

am going to give it.
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THE VICE-CHAIRMAN (PROF-
CHANDRESH P. THAKUR): Mr. Raju. How
many minutes?

SHRI J. S. RAJU (Tamil Nadu): I am the
only Member speaking from D.M.K.

THE VICE-CHAIRMAN (PROF-
CHANDRESH P. THAKUR): That I
know. You cansay precious things in a few
sentences.

SHRI J. S. RAJU: Ten minutes.

THE VICE-CHAIRMAN (PROF-CHAND-
RESH P. THAKUR): Five minu. tes.

TSHRIJ. S. RAJU (Tamil Nadu): Mr. Vice-
Chairman, Sir, but for democracy we have
nothing to take pride. We can't boast of
nuclear capabilities or of a society sans
poverty. We have nothing glorious except the
precious democracy we have come to possess.
But this very democracy was buried when
election in Punjab was postponed. Without
expressing regret for this shameful event the
Members of the treasury benches are sitting
upright here. Some time back you devalued
Indian rupee and now, throug'h this Bill, you
have put an end to the democratic process of
election in Punjab. The efore, I charge you of
having assaulted democracy. I would appeal
to the Members of the ruling party to think
whether at all it is democratic to first an-
nounce election, then postpone it and later
cancel it altogether. In Tamil Nadu also,

1 English translation of the
speach delivered in Tamil],

original

[17 SEPT. 1991 ]

in  Punjab Bill, 106
1991 Passed

election to Local Bodies was first announced,
only to be postponed abruptly. It is a mailer
of regret that the supporting parties emulate
each other.

Let us recall, when election in Punjab was
postponed? Poll date was drawing nearer,
crores of rupees were spent, 500 Companes
of Para Military forces were deployed,
election officals were ready to conduct
poll, Punjab Governor appealed to the people
over radio to go and vote without fear and the
people were happy to exercise their franchise
after long time. It was at this point of time that
election was postponed. Even the then Prime
Minister  came to know of postponement
only through  newspapers. I realy feel
sorry for him.  Punjab Government and
also file Governor did not know of the deci-
sion. Also the then Home Minister con-
testing from Punjab did not know. Punjab
Governor Mr. Malhotra thought it fit to
resign because of the shame inflicted upon by
t'ne Election Commission. But then, who took
the decision to postpone election?

Sir, the Govenment said that the Election
Commission took the decision on its own
under the powers it derives from the
Constitution. But we wonder whether the
Chief Election Commissioner would have
taken such a decision on his own. Because,
even a few days prior to that, when some
parties including Congress (I) asked for
postponement of poll, the Chief Election
Commissioner declared that election would be
held according to schedule. There is a proverb
in Tamil that,

Even if it rains cats and dogs The
drama shall go on and on.

So also The Chief Election Commissioner
was rigid about holding election. But which
is that all-powerful force that drove him to
postpone poll? Every one is curious to know.
I am compelled fo think if it could be the
President?

SHRI M. VINCENT (Tamil Nadu): Mr.
Vice-Chairman, Sir, he accuses me President
of having advised to postpone
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poll. He attributes motives to the President.
President of India should not he insinuated.

SHRI J. S. RAJU: These are our doubts
coming from the bottom of our heart, why
should I hide? What is the reason?

SHRI M. VINCENT: Conduct of the
PresidelO cannot be discused in this House.

THE VICE-CHAIRMAN (PROF.
CHANDRESH p. THAKUR): Whatever you
ideas, but the convention of the House is that
the President should not be discussed here.

SHRI M. VINCENT; The President of
India is the first citizen of India. He is the
father of this country. The DMK has no
respect for the country or the leaders.

SHRI J. S. RAJU: Some days before also
the activities of the President were discussed
here when he refused to meet the delegation
of SC, ST MPs.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): If somebody
has committed a mistake you should not
follow it.

SHRIJ. S. RAJU: Of course, I know, Sir.

SHRI M. VINCENT; It is an insult to the
nation. D.M.K. people 'have been indulging
in abetting secessionism, insulting leaders and
instigating others to insulting leaders and
instigating others to kill leaders. Therefore,
all these charges of D.M.K. against the
President should not go on record.

SHRI N. E. BALARAM (Kerala): He is
criticising the DMK and Mr. Raju is saying
about AIADMK.

SHRI J. S. RAJU: It is not our intention to
attribute motives to the President. Some
major decisions were taken by him
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when the care-taker Government was in
power. That is why I am presenting some
facts.

Sir, it was decided to postpone poll only
after seeing the pre-poll analysis and
ascertaining through poll forecast as -to who
would become the Prime Minis-ter. From the
beginning, Rashtrapati B'nawan did not like
the idea of poll in Punjab. It is learnt that the
recommendation of the Government regarding
poll was sent back by Rashtrapati Bhawan. It
was thought that Congress would not win if
election was held; Rashtrapati Bhawan
concurred with this view and the Election
Commission postponed poll obediently. This
is what the people all over the country
believe. Sir. w;hen President asked the
Government to postpone election, the then
Prime Minister said:

"When it was suggested to me that I
should order postponement, I told the
President that such decision would be
worse than the Operation Blue Star of
1984." The Indian Express goes on to say
that,

"P.M. went to the extent of advising the
Piesident that if he was so keen on
postponement he should invite Mr.
Narasimha Rao to be sworn as the Prime
Minister immediately and then let 'him do
the job."

Meanwhile, Mr. Narasimha Rao meets the
then Law Minister, Mr. Subramaniam Swamy
and asks him to postpone poll. Then comes
the announcement. The shocked
Chandrashekar contacts Seshan and Seshan
tells, he shall meet the P.M. soon. But he
never met him. Sir, we have difference of
opinion with Chandrashekar and
Subramaniam Swamy. But they were in the
Government at that time. Though it was a
caretaker Government Chandrashekar was the
Prime Minister and yet he was ignored. Like
the flash of lightening came the announce-
ment. I ask, whether it is democracy or
autocracy?

Sir, right from the beginning, we had been
calling Chandrashekar Government, a
'benami-Government'. He was too quick
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to prove it by appointing Ses'aan as the Chief
Election Commissioner who, in turn, taught a
good lesson to Shekar.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Five minutes
are over.

SHRI J. S. RAJU: Yes, just one more
minute, Sir.

This Bill is silent on many issues. When
terrorism will end and peace return to Punjab?
When are you going to hold election? When
the tides will recede and when are you going
to swim? The Bill does not answer. But I
wish to say very assertively that democratic
process only can bring peace to Punjab. The
problems of Punjab cannot be solved by
military power. You have to install an elected
Government there, if you are sincere to see a
peaceful Punjab. Therefore, election should be
held at an early date As I conclude, I urge
upon the Government to pay compensation to
the candidates who had filed their nomina-
tions for they would have spent a lot of
money. [ also demand an apology from the
Government to the people of Punjab for these
misadventures.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mr.
Balaram I am calling you earlier; you also
please restrict yourself to three minutes. It is
good for health also not to speak longer.

SHRI MENTAY
Whose health?

PADMANABHAM:

SHRI N.E. BALARAM: Thank you. I am
grateful to you. Our Government has been
debating this issue of Punjab for so long; we
have also discussed in every session of the
House; it has been discus-ed in every State;
everywhere people are discussing this issue. We
have discussed it repeatedly here hut we have
come back to suquare one. Where do we stand
now, I don't know. What is going to be the
solution fo this problem? I am thoroughly
disappointed by the attitude of the Government.
On Punjab budget, I will * say a few words
later. Now I speak first
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about the cancellation of election in Punjab.
Sir, it is a very surprising piece of legislation.
Canceling election in the country is so
surprising when we call ourselves a
democratic country, and we are now thinking
of cancelling elections. Elections were
scheduled to take place on 25th September.
What is the reason of post-pon-ng or
cancelling the elections? Government could
not give a convincing answer. Tne Minister
said that elections shall be held when proper
arrangements can be made. This is What he
has said in the last sentence, "elections shall
be held as soon as proper arrangements are
made." Why didn't you make proper
arrnagements before 25th  September? The
Congress came to power a week before the
scheduled date of the election. They had
enough time. There were no elections going
on anywhere in the country. The Government
could have sent more paramilitary forces to
that State to giye proper protection to the
candidates. So, you are not conducting the
elections there not because you could not
make the arrangements. There were other
reasons. I know hne reasons. I do not want to
go into it. It was cancelled because of political
reasons. You cancelled the elections in Punjab
to be held on 27th of September purely on
account Of other reasons which you have not
mentioned here. The whole issue was
discussed by many of my friends 'here. I
would like to ask a few questions. I don't want
to go into the past. But I want to know. Why
didn't you want to participate in, the elections
in Punjab? I do not know what is the attitude
of the Congress Party towards Punjab
elections. Nobody can say. Even the President
of the party cannot say.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You are
speaking for the Congress Party or for your
own party?

SHRI N. E. BALARAM: I am asking that
party about its present attitude.

SHRI MENTAY PADMANABHAM: He
is asking the Government.



111 The Cancellation of [RAJRA SABHA | in  Punjab  BIll, 112

General Elections

SHRI SATYA PRAKASH MALAVIYA;
Why don't you ask the spokesman of the
Congress Party?

SHRI N. E. BALARAM: I want to ask the
Government as to why it changed its attitude.
Just four months back, we were all sitting
together in my party office in Punjab. That
old man is not here. I have forgotten his
name. He was there. They were prepared to
participate in the elections in Punjab provided
it was delinked from the General Elections.
Two weeks later, we found that the Congress
Party boycotted the elections. Already the
names of 30 to 40 of our candidates have been
filed. My first question is, why have you not
spelt out the real Tea-sons But I know the
reasons. I want to know the attitude of the
Congress Party towards elections in Punjab.
Connected with that, I have got another
question. The term of President's rule is going
to expire by 11th November. I do not know
whether the Law Minister or the Home
Minister will come again to the House
seeking further extension of President's rule in
Punjab. We are not very clear about that.
Without getting clarifications on these issues,
how do you expect us to support this Bill to
cancel the elections in Punjab? I cannot sup-
port that. I am very sorry to say that. It is a
most undemocratic piece of legislation. He
himself was hesitatingly introducing the Bill.
I was listening. His nsmocratic conscience did
not permit him to do that. He said that this is
only a one-time measure. How can we be sure
of that?

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Unless the
second time comes, this is a one-time
measure.

SHRI N.K.P. SALVE (Maharashtra): I
agree that cancellation of elections in a State
is an undemocratic process. 1 agree. But the
heart of democracy is free, faif and impartial
elections. Is that possible in Punjab.

SHRI N. E. BALARAM: I will come to
that.

1991  Passed

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mr. Balaram,
please conclude.

SHRI N. E. BALARAM: In Maharashtra,
you cannot conduct elections as peacefully
and fairly as in Kerala. Does it mean that you
can cancel the elections in Maharashtra?
(Interruptions) I challenge you.
(Interruptions) Now where in India, except in
Kerala, you can conduct elect'ons peacefully
and fairly. (Interruptions),

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mr. Balaram,
you are derailing the whole discussion. We
are discussing neither Maharashtra nor
Kerala. It is Punjab. I am calling the next
speaker. You have lost interest in Punjab. I
am calling the next speaker.

SHRI N. E. BALARAM: I am sorry. You
are in the Chair. What can I do?

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You are
violating our agreement.

SHRIN. E. BALARAM: He got up.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Why do you
respond to that?

SHRI N. E. BALARAM: My point is,
elections could 'have been held. But now, what
can we do? However, I would like to ask the
Minister. Can he tell the House whether there is
any possibility of conducting elections in Punjab
before November 7 ? This is the last day when
President's rule is going to end in Punjab. Can
he say something in regard to this? Can he give
some assurance in this regard? I am asking this
question because it is also a question of
satisfying the public opinion in Punjab. A large
number of people there, a majority of the people
there, want elections. Many candidates have
filed their nominations. They want the
democratic process to take place there.
Therefore, you should tell them '
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that you are going to hold elections at such
and such time. This is very essential. ~ This
is one thing.

I now come to the Budget. I will not
take much time. I will mention only one
point. I tried to understand the Budget.
But it is very disappointing. One of the
big problems in Punjab—other problems
have been mentioned by my friends here—
is the problem of unemployment of the
educated youth. I looked into the Budget.
But there is no scheme given there. This
is the biggest problem they are facing, it
is these educated, unemployed, youth
the terrorists are recruiting. This is what
they are doing. But no effort is made
to find a solution to this problem. What
is effort is required is the will to do it.
So many things can be done provided we
have the will to do it. So many things
could have been done, without any diffi
culty.

Even now, we are not thinking of
proper solution to the Punjab problem.
Nobody is paying attention to it. That
is why we are again back to square one.
Unless we start thinking on the imple
mentation of that promises we made to
the people of Punjab, unless we imple
ment the decisions we agreed to, the points
we agreod to, we cannot solve the prob
lem of Punjab. Therefore, my request
is, the ruling party should adopt a more
serious attitude towards the porblem of
Punjab. I do not see that attitude at all.
I am sorry to say that. They should
adopt a more serious attitude. They are
not prepared to tackle the problem in a
basic way. They are only adopting a
piecemeal  approach. When elections
could not be held, postpone them or
cancel them.  Things like that.  This sort
of attitude cannot solve the  problems
We should go back to the original posi
tion and implement the Rajiv-Longowal
Accord. Many Members have said about
that. Tie question is, what is standing
in your way of implementing the Rajiv-
Longowal Accord? Nothing is standing in
your way. It could have been done. If
you do that thing, slowly, we can create
a better atmosphere. You can attract a
large number of  people and you can
mobilise public opinion. What is hap-
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pening now During the last three-four years,
three Panthic Committees are operating there.
Each Panthic Committee has five or six
terrorists on it. They are killing each other.
They are killing people. They are looting
people. They are extorting money. Everything
is going on. 1 do not know how we are going
to solve the problem. The present attitude of
the Government is not going to solve the
problem.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): We want to
have the voting at 3 o'clock if you cooperate.

SHRI MENTAY PADMANABHAM:
S'nri UPendTa has come. You may luridly
give him a change to speak.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I have 6
names here and roughly ten minutes more.
Will you all cooperate?

Mr. Upendra, your name was coming
earlier. The understanding with the leader of
your party was that you will take half t'ne
time allotted to your party in order to get you
a chance o speak. Other wise, you would
have lost your chance. So, Mr. Upendra
now.

SHRI DINESHBHAI TRIVEDI (Gujarat):
I want one technical clarification. Are we
also cancelling the Budget and the
Appropriation Bill of Punjab? Are we doing
that?

SHRI N.K.P. SALVE: How can we do
that?

SHRI DINESHBHAI TRIVEDI; When I
was coming through the Lobby, I looked at
the T.V. monitor. It read like this,
"Cancellation of General Elections in Punjab,
its Budget and Appropriation Bill." T hope
we are not cancelling.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): No, no, it is
"consideration'.

SHRI P. UPENDRA (Andhra Pradesh):
Mr. Vice-Chairman, the cancellation Or
postponement of elections at the fag end,
almost a few hours before the
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polling, by the Chief Election Commissoncr,
wis not only an act of indiscretion but also
undemocratic, highly autocratic and high-
handed, and everybody is disclaiming
responsibility for that. The outgoing
Government said, they were in favour of
eletcions. The in-coming Prime Minister said,
he did not know anything about it- we do not
want to drag the President into this
controversy and the Chief Elsction
Commissioner says, he has done it on his
own. It has set such a bad precedent in the
conduct of elections in this country that
tomorrow, in future, any time, if a ruling party
feels that it is going to lose the elections, it
can manipulate postponement Of elections at
the fag end, at the eleventh hour. And who has
given that authority to the Chief (Election
Commissioner to postpone the election like
this when hundreds of candidates rinked their
lives, all security arrangements were made at
a great cost, and the forces were moved from
all over the country? At the last mmute,
without assigning any reason, he postpones
the elections, Of course, it is not a mere
suspicion, it is our charge that the Congress
paity who missed the bus, who did not field
candidates, who wanted to participate in
elections, wanted to postpone the elections,
their hand is there.

But, Mr. Vice-Chairman, it has aggravated
the situation there. The process of alienation
is already there in Punjab and the situation
has aggravated further. Now the people of
Punjab have the right to believe that the
Centre is not keen on ushering in the popular
rule in the State, Unfortunately, from the
beginning, from the days of the Operation
Bluestar the issue has been bungled and from
a few hundred terrorists now we have come to
a stage where the entire population has been
alienated. This kind of postponement of
elections, cancellation of elections, gives the
impression that the people of Punjab are being
treated separately, that they have no right,
along with the people of t other parts of the
country, to have a poll alar Government. Why
should the people be punished? In similar
cir-
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cumstances, you held elections m Assam, you
held elections in Andhra Pradesh where nine
districts are completely under the control of
Naxalities. Therefore, it is not beyond the
capacity of the Government. The
unsatisfactory law and order conditions
cannot be an excuse for indefinitely
postponing elections. But I am not blaming
this Government alone. There have been five
Prime Ministers since the Punjab problem
starred. We were also responsible. In the
National Front Government also, we missed a
wonderful opportunity in May 199© to hold
election in spite of promising, which Mr. V.
P. Singh had conceded. Therefore, we were
all responsible for this kind of a situation and
this should not be prolonged. This agony of
Punjab should not be prolonged further and
this kind of argument that the situation is not
conducive to holding free and fair elections
cannot hold water for ever.

And what is the argument they have been
giving so long? That the extremists might
come to power and they may pass a resolution
in favour of Khalistan and all that. Mere
passing of a resolution would not take away
Punjab from India. You can always reject the
resolution and, at that stage, if at all they
come to power and if they don't act with
responsibility, you can still dismiss the
Government with a valid reason which will
convince the people of India that the elected
Govt, had done wrong. That is the correct
method of approaching the problem and not
indefinite postponement of the elections. Of
course, the Law Minister cannot be blamed
for all that but, as for as the Chief Election
Commissioner is concerned, of course, he is
responsible.

SHRI SATYA PRAKASH MALAVIYA:
The Minister also comes from Andhra
Pradesh.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): On that
consideration you should support him.

SHRI P. UPENDRA: The rest are all
responsible—the! entire Government, the
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Home Ministry, the Prime Minister— and
everbody has to take the responsibility.

I want to tell the honourable Minister, to
set a specfic date for holding the elections,
first give an assurance that elections will be
held on such and such dates, positively,
without any conditions there. There can't b,
any worse conditions than those in many
parts of the country, and I think the people of
Punjab want elections to be held. It could
‘nave passed off very peacefully, if there had
been no postponement. Of course,
unfortunately, some canditates were killed.
But that does not mean that people were not
ready for elections. Therefore, I request the
Minister at least to give an assurance on
behalf of the Government that elections will
be 'held in spite of extension of the
President's Rule there again. I think the Bill is
coming again, I don't know, but, at least by
January, February—whatever it is—elections
must be held there and the dates must be
announced. Thank you.

THE VICE-CHAIRMAN (SHRI
CHANDRESH P. THAKUR): Dr. Nagen
Saikia.. Not there. Kuma'ri Chandrika
Kenia. . . Not there. Prof. Sourendra
Bhattacharjee. How many minutes? Two
minutes?

SHRI V. NARAYANASAMY: Three
minutes.

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir), Two minutes may be
taken for introduction alone.

PROF. SAURIN BHATTACHARYA
(West Bengal): In the bargaining alone more
than two minutes will go. Let me not do that.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You are a
fellow Professor!

PROF. SAURIN BHATTACHARYA:
Sir, as I was going through the Bill, it seemed
to be a strange sort of heat: A new Bill
cancels the Order made under the
Reperesentation of the People Act. The
Reperesentation of the People Act is not

[17 SEPT. 1991 ]

in Punjab BIill,
11
8
1991  Passed

amended to enable the appropriate authority
to cancel the elections. So, that way,
henceforth, really elections and other aspects
of representation of the people will be
governed on the one side by the Re-
presentation of the People Act and, on the
other, by this Cancellation of Elections in
Punjab Bill, 1991, if it is passed by this
House and enacted. This is a really very
untenable position.

Secondly, when the Bill was "going to be
introduced, Mr. Kamal Morarka raised the
point regarding—he, perhaps, did not use that
term—"the untrue statement" made in
describing the objects and reasons of the Bill
wherein it has been stated, "In view of the
very dangerous prevailing...", etc., etc. But
what were the facts? A. new Government"
was coming into being, the Prime Minister
was to be sworn in the next day, tat on the
midnight the Chief Election Commissioner—
regarding whom the question Of
impeachment stands—met the prospective
Prime Minister and thereafter announced
postponement of the elec. tions on a specious
plea. Later on the Prime Minister did not deny
the meeting. He only said, "I do not know
why he just postponed the election.”" It was in
consultation with the prospective Prime
Minister ~ that  the  Chief  Election
Commissioner enacted this coup, so to say.
So, this is one aspect of the matter.

3.00 p.M.

The other is: can elections in Punjab be
postponed ad infinitum? Then make an
amendment of the Constitution and say that
Punjab will be perpetually under President's
rule. Mr. Upendra put it in a different
manner. I don't think that anybody can hijack
Punjab from India. If Khalistanis win
elections and declare independence of
Punjab, it is very much within the power of
the Central Government to take remedial
measures. Therefore, what is the fear in that?

I was telling somebody, it is an old saying
that a good government is no substitute for
self-government, and that thing should be
kept in view in deciding what we intend
about Punjab.

Mr. Upendra wanted an assurance from the
Government. Yesterday I asked jokingly
whether elections to Punjab would
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tie held by 2000 AD. The Home Minister and
Leader of the House was there. He tried to
reassure me, "We won't take that long." But
how long, who knows?

Thank you very much, Mr. Vice-Chair-
man.

THE VICE-CHAIRMAN  (PROF.
CHANDRESH P. THAKUR): Mr. David
Ledger. The same principle applies to you
also.

SHRI DAVID LEDGER (Assam): Sure.
I will be very brief.

S:r, for the last four years we have been
having Bills in one form or another either
seeking extension of. President's rule in
Punjab or cancellation of elections in that
State to perpetuate the deprivation of the
democratic rights of the people or Punjab.

Sir, the State has been under President's
rule for the last four years. So, the question
that obviously arises is, during these four
years of President's rule whether the situ ation
has improved, whether the killings have
stopped, whether President's rule has been
able to guarantee the minimum security and
safety to the citizens. These are the questions
which obviously arise, and the answers are
obviously in the negative.

Sir, in the last four years, [ am constrained
to say that every government has committed
the same mistake. Every government is guilty
of the same indiscretion. There has been a
promise to hold polls in Punjab. The dates
were fixed, and at the end they were
postponed. T'he Bill has been brought before
the House seeking extension of President's
rule.

I would like to say that we, the Members of
Parliament, are equally guilty of the same
indiscretion. We have to be Pre-pared to share
this part of our guilt also. We have debated
the Bills. If we have been on the Opposition
side, we have criticised the Government. If
we have been on the ruling side, we have
justified the Bills. But at the end, all of us
have voted for the Bills. This is what we have
done. The net result of this is that there is
total chaos in the State today.
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I would ask only one question to myself
and to out selves. Have we ever pondered
whether by denying elections to the people of
Punjab we have pushed that State to the brink
Of alienation.? Have we ever pondered over
the fact that by denying elections to the
people of Punjab we have only accentuated
the process of alienation among the people?
Have we ever thought of the plight of the
common man who is in no way connected
with militancy or terrorism there, who has
never challenged, who has never been hostile
to the Indian State, who cannot be connected
with or involved in any manner in the
militancy or terrism? We have to ask
ourselves this question, Sir.

Sir, as many of our friends have repeatedly
said, elections were scheduled for 22nd, but
there was a sudden announcement on the 21st
morning. The Election Commission has given
the ground that the situaton in Punjab was not
conducive for holding elections. We all know
what the real reasons are. We all know that
the decision of the Election Commission was
prompted by the decision of the Congress (I)
not to participate in the elections in Punjab.
And what was the result? The decision of the
Election Commission has only resulted In a
sense of mistrust and alienation. May I say
that the decisions of the Electon Commission
has only sent wrong signals to the people of
Punjab and has also strengthened the hands
of the militants.

Before I conclude, I would only like to say
one thing that nobody today can deny that the
situation in Punjab is grim. Only this morning
there was a reference that 26 candidatss had
been killed. Nevertheless the political parties
who have been willing to participate in the
elections are still willing to participate in the
elections and the people of Punjab have
bravely come forward to participate in the
demo cratic process. They deserve to be
congratulated.

Another point which I would like to make
therefore. I conclude is that there is no
semblance of administration in Punjab We
have been hearing about the running battle
between the IAS and the IPS Officers. We
have been hearing stories that
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IAS Officers have been taking strong ex-
ception to the Police Raj. There is a hostility
between these two units of administration. As
a result 'here is total lack of coordination and
this is proving disastrous for the
administration. I would only tike to say that
the need of the hour is to evolve a
comprehensive policy on Punjab. Opposition
parties should be taken into confidence. We
cannot simply go on depriving the people of
the Stare of their democratic rights, their light
to duly elect a Government of their own. The
Government should make serious efforts to
hold elections in the S'ate. The Election Com-
mission should be advised to fix a dale as
early as possible and the Government should
guarantee holding of an early election. One of
the hon. Members has said just now that the
political process should be revived in the
immediate future. Let us not allow the
situation in the State ol Punjab to drift to a
position of disasfei and to a point of no-
return.

With these words, before I conclude, 1
would like to put it on record that I am
vehemently opposed to the Bill.

SHRI SHABBIR AHMAD SALARIA.
We have been debating Punjab here a number
of times. Presently we are deba'ing the Budget
as well as this Bill regarding the elections in
Punjab together. Now, by postponement of
the elections, as you know, the result has been
that the democratic forces have been
frustrated and a number of persons who had
dared to be candidates had been killed. Apart
from the monetary loss, which the people
suffered, at the threshold of the day when the
votes were to be cast, the election was called
off. The reasons may be there for doing so,
but the new Bill which has been brought
forward, has not taken care of incorporating a
provision to ensure that the type of people we
fear would come and pass a resolution
adverse to the security of the State would not
come in. No such provision has been made in
this Bill. There would have been some justifi-
cation if the Governmeit had taken care to
provide that the new elections which will now
be held will be hold with such a method or
with such provisions in the Act that people
who are not loyal to the country and the
Constitution of the coun-
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try, do not come and file their forms.
Therefore, I do not know without that
provision how this Bill is a good Bill. But
nevertheless, the fact remains that the major
political party in a dispute with regard to
holding of elections in Punjab in the
circumstances that are prevalent there had not
come forward and had boycotted the
elections. Now, the role of the Election
Commission is not above dispvte But now
that the elections are to be he?d again and the
entire process which had taken place earlier
has to be undone, I would submit that the
Government should make a provision that this
process shall also not meet the same fate.
Now, it is argued that if those who come
ultimately pass a resolution adverse to the
solidarity and integrity of the country we can
take action against them, but it will have its
fall-out. That is to say an international
opinion can be formed against us. Much can
be said. That should be avoided. But that
cannot be avoided by this Bill with the type of
Representation of the People Act which we
have already got. With the Bill which the hon.
Minister has Height, there is no safeguard
against that. Unless he came with that, this
would be no good.

Now, the question also arises, how leug
are we going to amend the Oonstifution and
continue President's rule in Punjab. This has
become rather ridiculous and the House has
been always coming to the aid of the
Government, from time to time. Now, at least
the Government should feel sorry and should
not come again. Thank you.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Thank you. I
think both the Ministers are going to reply. I
hope the Ministers will also be brief.

SHRI K. VIJAYA BHASKARA REDDY:
My colleague will reply to the Punjab
Appropriation (Vote on Account) No. 2 Bill,
1991 and I will reply to the Cancellation of
General Elections in Punjab Bill, 1991.

SHRI KAMAL MORARKA: What is this
? It should be in order.
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The reply should go in order.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mr. Minister
the first item listed here is the Cancellation of
General Election in Punjab Bill, 1991. So
you have to reply to that Bill.

SHRI K. VIIAYA BHASKARA REDDY;
Mr. Vice-Chairman, I thank all the non.
Members who have taken part in the
discussion on this Bill. There is a broad
understanding after I heard the speeches of
the hon. Members that the situation that
obtains in Punjab is not conducive for the
elections.

SHRI JAGDISH PRASAD MATHUR:
Who said it?

SHRI VIJAYA BHASKARA
REDDY: That is my understanding __
(Interruptions) ......

AN HON. MEMBER: It is his broad
understanding.

SHRI JAGDISH PRASAD MATHUR:
He has got a prepared speech. He cannot go
beyond it.

SHRI K. VIJAYA BHASKARA REDDY:
How can you say like that ? Please have
patience. You presume so many things. I did
not disturb you at all.

It is unfortunate that some of the Members
have accused the Congress party for
cancelling the elections on the 20th June,
1991. I want the hon. Members to go back and
recollect, how the election dates were
announced and how many times they were
postponed. When all the parties trying to get
envolved in the elections, our party had made
it clear from the beginn'ng that it should be
separated from the other elections and only
then we will take part in it. When our
suggestion was not taken into account,
naturally, our party did not take part. You
cannot blame our party for it. We have been
consistently demanding that it should be
separated from the other elections.

The previous Government have postponed
the elections twice. When the elections
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were postponed for the third time, the
Congress party was not responsible for it. It
was done by the CEC. According to the
information that he had and based on his
conscience, he took a decision to post-
pone the elections. The Congress party is not
responsible for it. If somebody has to take the
responsibility, it is the party which was in
power which should take the responsibility for
having announced the dates for the elections
without listening to the advice given by the
major political parties. Whatever has happened
has happened. We have to go for elections as
soon as passi-ble and whenever the atmosphere
is clear. For that purpose, there are two or three
ways of coming before the House. One is
for amending the Constitution. Another is  for
amending the RP Act. But this
Government feels that by amending the
Constitution or the RP Act, we should
not empower any officer or  executive
authority with such powers for, this may
happen in future also. We thought that it should
not happen again in future. That is why we
resorted to the third method of bringing a
separate Bill. This is a one-time thing.
This will not happen again. And this is with
reference to Punjab alone.

The Deputy Leader of the Opposition, who
opened the debate, as many other hon.
Members, has mentioned so many things that
happened, starting from September 1st till
17th, today. He has mentioned how many
deaths have taken place. It is a fact that these
are happening. Is the atmosphere conducive
now to held elections there ? That is a serious
point to be taken into consideration. We have
to decide over elections. We are not behind
others in wishing to hold elections there. We
want to do it. But before that, we want to
create a conductive atmosphere and then go
for elections. Sir, many hon. Members have
been particular that a date should be
announced. Most of the hon. Members who
spoke have discussed the entire Punjab issue.
We have discussed the issue so many times
here. It is unfortunate that for years, it has
been coming before this House. I hope this
will be the last time and elections will be held
very soon and the people of Punjab will be
able to decide their issues on their own and
join the mainstream.
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Most other things discussed are not very
important from the point of view of this Bill.
The only point everybody has stressed is that
we should announce a date immediately.
1 assure the hon. Members that this
Government's policy is not to decide
arbitrarily. We will Sake all the parties
into confidence. This is a national issue. We
will consult every party andtake a
decision about elections at the earliest.
As things stand today, the atmosphere is not
congenial for elections to be held. Hon.
Members know about the number of deaths
there. That should be stopped first. And we
do not want to again drag on lor a long time.
We do want to go in for elections. We will
take all parties into confidence and all of us
can decide about the date also. I assure hon.
Members that this Bill will provide an
early date for elections. Therefore, I request
all the hon. Members to support ths
Bill unanimously. Thank you.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR); Mr. Shan-
taram Potclukhe. Now, we will have to have
your reply.

SHRI SHANTARAM POTDUKHE: Sir, I
have nothing more to add. My request to the
hon. House is that the Bill be returned.

THE VICE-CHAIRMAN (PROF.
CHANDRIISH P. THAKUR): The entire
discussion is over. I shall now put the motion
regarding the consideration of the
Cancellation of General Elections in Punjab
Bill, 1991, to vote.

The question is:

"That the Bill to cancel certain noti-
fications calling for general elections,
in relation to the State of Punjab, as
passed by the Lok Sabha, be taken
into consideration."”

The motion was adopted.

THE VICE-CHAIRMAN (PROF.
CHANDREiSH P. THAKUR): We shall
now take up clause-by clause consideration
of the Bill.
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Clause 2 (Cancellation of certain notifi-
cation in relation to Punjab)

SHRI KRISHAN LAL SHARMA: Sir, I
have an amendment.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR: Are you
pressing the amendment?

SHRI KRISHAN LAL SHARMA: I
am pressing the amendment. I move:

"That at page 1, after line 17, the following
be inserted, namely:—

'(c) security arrangements provided to
the identified candidates for the said
elections and to political activists
shall continue till the date of receipt
of nominations for fresh general
elections in the State'.'

The question was proposed.
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I want to press this amendment and I will
like that this amendment should be taken Up.

SHRI K. VIJAYA BHASKARA RE-
DDY): ShrallI respond, Sir?

THE VICE-CHAIRMAN
CHANDRESH P. THAKUR): Yes.

(PROF.

SHRI K. VJAYA BHASKARA REDDY
Sir, I have taken note of what the hon.
Member said. I have consulted the Home
Minister also. We are going to provide
security for all these people. So, I request
him to withdraw it.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mr. Sharma,
in view of the assurance from the
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Minister, are you still willing to press the
amendment?

SHRI KRISHAN LAL SHARMA: Sir, in
view of the assurance of the Minister, I
withdraw my amendment.

The amendment was, by leave, withdrawn.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Now, I shall
put clause 2 to vote. The question is:

"That clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1. the Enacting Formula and the
Title were added to the Bill.

SHRI K. VIJAYA BHASKARA REDDY:
Sir, I move:

"That the Bill be passed."

The question was proposed.

SHRI M. S. GURUPADASWAMY: I
would like to have the assurance from the
Minister whether he can announce a definite
date for holding the elections in Punjab, You
are aware that the entire Opposition is
opposed to this Bill. But even at this stage, if
you can give us the assurance that a date
would be fixed immediately and if you
announce that date give that assurance to the
House, then we will be satisfied.

SHRI K. VIJAYA BHASKARA REDDY:
Sir, I have already said that we are very
particular to have the elections at the earliest
(Interruptions). Just a minute. Please bear
with me. This is a national issue. This is not a
thing which we want to take up arbitrarily.
We want to take all the parties into
confidence, discuss this matter and then take
a decision. I assure the hon. Member that we
will take all the parties into consideration and
after consulting them, we will decide. As you
know, the situation in Punjab is not yet
congenial. We have to improve it. We can all
sit togethtir, decide and take a decision.
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I think, the
point is made that there is a sense of the
House. Let me complete the point.

SHRI M. S. GURUPADASWAMY: Let
me make my point.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): But who
asked you to make a second comment?

SHRI GURUPADASWAMY: We are not
satisfied with the reply given by the Minister.
We wanted a definite answer about the
date—whether he is prepared to announce
the date—that is the question.
(Interruptions). If he is not prepared to give
the date, then we are walking out.

(At this stage, some hon. Members left the
Chamber)

Jugwmas (M w@a
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Anyway, the
sense of the House is that the people of
Punjab need a free and fair and perhaps early
election. I am sure the Government will take
that into consideration.
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THE MINISTER OF HOME AFFAIRS
(SHRI S B CHAVAN): Sir, we propose to
announce tomorrow.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): That is very
welcome. Now the question is:—

"That the Bill be'passed"

The motion was adopted

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Now the
question is:—

"That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of Punjab for the services of a
part of the financial year 1991-92, as
passed by the Lok Sabha, be taken
into consideration."

The motion was adopted

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) :We shall now
take up clause-by-clause consideration of the
Bill.

Clauses 2 and 3 and the Schedule were added
to the Bill

Clause 1, the Enacting Formula and the
Title were added to the Bill

SHRI SHANTARAM POTDUKHE: Sir, I
beg to move:—
"That the Bill be returned."

The question was put and the motion was
adopted

THE FINANCE (NO 2) BILL, 1991

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Now we have
to take up the Finance Bill.

THE MINISTER OF FINANCE (SHM
MANMOHAN SINGH): Sir, I beg to

wove—

"That the Bill to give effect to the
financial proposals of the Central
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Government for the financial year
1991-92, as passed by the Lok Sabha,
be taken into consideration."

Sir, I had, in my Budget Speech on 24th
July, 1991, explained the main features of the
proposals contained in the Bill. The
explanatory memorandum circulated to the
hon. Members also contains the details of the
specific provisions in the Bill. I do not,
therefore, propose to traverse the same
ground once again.

I feel gratified that the Budget has evoked
a great deal of interest. Daring the general
discussion on the Budget many useful
suggestions with regard to some of the
provisions contained in the Bill were made
by the hon. Members from both the Houses. |
have also received a large number of
representations from members of the public,
trade unions, chambers of commerce,
voluntary organisations and professional
bodies on the proposals in the Bill. I am
grateful to all of them for giving us their
valuable suggestions.

I would like to assure the hon. Members
that we have given careful consideration to
all points which have been made with
reference to our proposals. Consequently,
certain amendments to the Bill were moved
in the Lok Sabha. These have been accepted
and incorporated in the Bill as passed by the
Lok Sabha. I seek the indulgence of the hon.
Members to explain some of these
amendments.

Talcing up the provisions for direct taxes
first, the propsal with regard to the tax
concession for exporters under section
80HHC of the Income-tax Act has been
modified to give further fillip to exports.
Profit on sale of Exim scrips, receipts by way
of duty drawback and payments under IPRS
will now be treated as export profits in the
proportion of the export turnover to the total
turnover of the business. This, I am sure, will
motivate greater export effort Hon. Members
will recall that I had proposed -certain
modifications in the scheme of tax
concession for tourissB industry, contained in
Section 8OHHD of the Income-tax Act. The
modifleatkMt



